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Presents Shii K.N, R. Pillai, Counsel for the
.applicant, _ '•
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^ Heard the learned counsel of the applicant.
Issue notice to the respondents on admission and interim

relief returnable on 8,3.1991,

2, • Issue dasti.
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(iVi.M, MhTHUF.)
IvEfffiER (A)
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Cp.k, KfiRim)
VICE GHAlI^:i^N(J)

8,3,1991

Present s Shri KNR Plllai, counsel for the applicant.

Shri C.M. JUgrahh, P.O. for the respondents.

At the request of the learned counsel of the applicant#

adjourned to 22.3.91 for hearing on admission,
*

(P.K. KAFOm)
t* • >• . VICE CHAIRMAN (J)

(O.K. CHAKRAVOPTYr^
member (A) ♦
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22.3.91.

Present ! Shri K.N.R.Pillay, Counsel for the
applicant.

Mr, C.M.lugran, PUO., on behalf
of the respondents.

The learned counsel of the

applicants states that applicant no.2 doss not

wish to pursue his case. In v/ieu of this, he

intends to fille an amended application on behalf

of t ,n applicant Rd.t. He may do so within

one week. List for admission a'nd interim
%
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relie>f on 12.4,91 •
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(O.K.Chakfayorty) "
Wemb8r(A)

(P.K.Kartha)
Wice Chairman

935/91 • '
OA 514/91

3.4.1991. ^ •

Pix-sent; Shri K.M.E.. Pillai, Counsel for the
ap plic 3nt.
Mone for the respondents. ^

Heard the learned counsel of the applicant.

He states that he does not wish to pursue the present
application as |ais giievances are being considered
by the department. In vie.v of this, he prays for
vdthdravAl of' this application .vith liberty to move
the appropriate forum, if so advised at later stage.
The pra^yer of the learned counsel qf the applicant is
allowed dccordingly and the application is disposed
of as -withdrawn,

2, Let a copy of this order be given to the
learned counsel of the applicant dasti.

(D.K. CHxt.x'/OiWD
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